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This Bill arises out of the supplementary 
appropriation charged on the Consolidated 
Fund of India and Demands voted by the 
Lok Sabha on December 17, 1996. These 
involve a gross expenditure of Rs. 3,064 
crores and 70 lakhs. The gross additional 
requirement comprises Rs. 1,200 crores for 
Defence services, Rs. 650 crores for special 
Central assistance for Jammu and Kashmir 
Government for financing its Plan, Rs. 150 
crores for additional expenditure on space 
research programmes, Rs. 1,000 crores for 
additional Central assistance to States for 
externally aided projects, Rs. 34 crores and 
12 lakhs for making payment against the 
external assistance for wind mill projects 
and Rs. 30 crores and 50 lakhs for others. 
The details of supplementary grants are 
given in the document which was laid on 
the Table of the House on March 6, 1996. 
The gross expenditure is matched by 
savings recoveries or increased receipts to 
the extent of Rs. 1,064 crores and 70 lakhs. 
Thus the proposal will entail a cash out-go 
of Rs. 2,000 crores. 

The Question was Proposed 

 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): Mr. Laxman, will you 
yield for a minute? I have to make an 
announcement. 

WELCOME TO BANGLADESH 

FOREIGN MINISTER 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): We have with us today 
His Excellency, Mr. Abdus Samad Azad, 
Member of Parliament and Foreign 
Minister of the People's Republic of 
Bangladesh and his 

delegation, who are presently sitting in the 
Special Box to witness the proceedings of 
the Rajya Sabha. We extend our hearty 
welcome to His Excellency and we hope 
that they will have a nice stay in our 
country. 

THE APPROPRIATION (No. 4) BILL, 

1996 (Contd.) 
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Report of the Working Group of 

Development and Welfare of Scheduled 

Castes During the Eighth Five Year 

Plan. 

 

"Considering the revised poverty 
norms and the inflation factor, the 
percentage of persons below the 
poverty line would not be less than 
80 per cent." 

6.00 P.M. 
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SHRI P. CHIDAMBARAM: madam, I 
am grateful to the three hon. Members who 
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Appropriation 

spoken on the supplementary demands. I 
don't wish to take more than a minute or two. 
These are supplementary demands and these 
arise out of the needs that have arisen since 
we presented the Budget in July. As I 
highlighted in my opening statement, I have 
provided Rs. 1,200 crores for Defence. 
Virtually, all of this is provided under the 
revenue account. The hon. Members might 
remember that the Budget provided an 
increase of a little over-Rs.900 crores in the 
capital account. But I have maintained the 
revenue expenditure at about the same level 
of last year. I promised that during the 
course of the year if there are requirements 
we would provide more. Accordingly, I have 
provided Rs. 1,200 crores under the revenue 
account. This will bring a balance between 
capital expenditure and revenue expenditure. 
We have also provided Rs. 650 crores for 
Jammu and Kashmir—I think that is 
important—Rs. 585 crores by way of grant 
and Rs. 65 crores by way of loan. I believe 
that this is the way in which Parliament 
affirms its solidarity with the people of 
Jammu and Kashmir and tells them, "You 
have come through adversity, you have gone 
through the fire of elections and you have 
elected a popular Government. The rest of 
the country stand by you and Parliament 
stand by you." As a tribute to the remarkable 
work done by our Space scientists and the 
work they continue to do, we are providing 
an additional sum of Rs. 150 crores for 
Space. Madam, additional Central allowance 
for externally aided projects is an important 
instrument for devolving funds upon States 
to spend on projects which are externally 
aided. Last year, the Government provided 
only Rs. 2,500 crores. When they came to 
the Revised Estimate, we provided Rs. 3,000 
crores. But Rs. 1,100 crores of last year's bill 
have spilled over to this year and we are 
picking up that bill this year. Although I 
have provided Rs. 2,500 crores under the 
BE, since I have to provide another Rs. 
1,100 crores pertaining to last year, I am 
now seeking an additional provision of Rs. 
1,000 crores under the additional Central 
allowance. In all other areas we are making 
some adjustments from revenue account to 
capital account or vice versa. We are finding 
savings within the revenue account or within 
the capital account and appropriating it to 
other heads of revenue 

or capital as the case may be. I wish to draw 
the attention of the House to the Pulse Polio 
Immunisation Programme for which we 
have provided Rs. 25 crores. For the India 
Population Project, we have provided Rs. 
12 crores and for the Watershed 
Development Programme we have provided 
Rs. 4 crores. The last but not the least is the 
Khadi and Village Industries. An additional 
provision of Rs. 50 crores is being made 
towards rebate on khadi. As you all know, 
the Budget was presented in July. It was 
passed only on the 13th September. 
Therefore, the spending this year is bound 
to be a little slow. But it will pick up as the 
year comes to an end. I am confident that 
most of the Ministries and Departments 
would be able to spend the monies allotted 
to them both under the capital account and 
the revenue account. With these words, I 
request the House to kindly return the Bill. 
Thank you. 

THE VICE-CHAIRMAN (SHRIMATI 
KAMLA SINHA): The question is: 

"That the Bill to authorise payment 
and appropriation of certain further sums 
from and out of the Consolidated Fund 
of India for the services of the financial 
year 1996-97, as passed by Lok Sabha, 
be taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN: we shall now 
take up clause by clause consideration of 
the Bill. 

Clauses 2 and 3 and the Schedule were 

added to the Bill. 

Clause I, the Enancting Formula and 

the Title were added to the Bill. 

SHRI P. CHIDAMBARAM: Madam, I 
beg to move; 

"That the Bill be returned." 

The question was put and the motion 

was adopted. 

THE UTTAR PRDESH 

APPROPRIATION (NO. 2) BILL, 1996 

(CONTD.) 

THE MINISTER OF FINANCE (SHRI 
P.CHIDAMBARAM): Madam, I beg to 
move: 


